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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
Fifth Session
Thursday, July 21, 2022

LIST OF BUSINESS
I. Questions:

Questions entered in the separate list and short notice question
No. 1 to be asked and answered.

II. Calling Attention:

(1) Shri. I. B. Satheesh to call the attention of the Minister for
Fisheries, Sports, Wakf and Haj Pilgrimage regarding the
necessity to request the Central Government to reconsider its
decision to abandon the Nemom railway terminal project.

(2) Shri. Sajeev Joseph to call the attention of the Minister for
Higher Education and Social Justice to the problems faced by
the Dbeneficiaries of projects like ‘Aswasakiranam’,
‘Snehasparsam’, and ‘We Care’ due to not getting financial
assistance on time.

ITI.Statement Under Rule 300:
Shri. K. N. Balagopal, Minister for Finance to make a statement
under Rule 300 regarding the policies of Central Government
which economically harm the State and threaten federalism and
with regard to the need for protecting interests of the State.

IV.Government Resolution:
Shri. G. R. Anil, Minister for Food and Civil Supplies to move
the Resolution to urge the Central Government to take steps to
increase the number of priority ration cards to bring all eligible
people under the ambit of ration scheme and to restore the tide-
over wheat and kerosene quota to the State.

(Copy of the resolution already circulated)
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V. Legislative Business :
Introduction and further stages of the following bills:
(1) The Kerala Appropriation (No.7) Bill, 2022.
(Discussion to be concluded)

(1.00 p.m. to 2.00 p.m.)
(2) The Kerala Appropriation (No. 8) Bill, 2022.

(The House will meet after 2.00 p.m. if necessary for
completing business.)

Secretariat of the Kerala Legislature, Kavitha Unnithan,
Thiruvananthapuram, Secretary-in-Charge.
July 20, 2022.



